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SHRI VAYALAR RAVI (Kerala): Kindly allow me. I am only 
associating with what the hon. Member has said. 

MR. CHAIRMAN: No. Then I will have to allow other party 

Members also. Shri K. Rahman Khan. 

SHRI K. RAHMAN KHAN (Karnataka): Sir, I fully associate with 

Mr. Kaushik's statement. This time the Haj pilgrims have suffered a lot. 

Sir, you will remember that I had raised the issue of Haj chartered 

flights. The Government of India and Air India had chartered Haj flights with 

20-year old aircraft. They were not airworthy. There was an apprehension 

about the safety of the pilgrims. This appeared in the press also. We appealed 

to the Minister of Civil Aviation to look into the matter. Articles regarding 

signing of various leasing contracts appeared in the press. It was said that the 

company from whom they had leased the aircraft had taken the aircraft from 

some other company, and there was no accountability about the airworthiness 

of the aircraft. As a result, the flights got delayed. The time-schedules given 

to the Haj is were not adhered to by the airlines. The same situation obtained 

at the Jeddah airport also, and the flights did not take off as per schedule. The 

flights had not taken off for three to four days. There was no arrangement 

there.Sir, it is known that the Jeddah Airport during this period handles lakhs 

of pilgrims and they do not allow even a half-a-day's interval in the flight 

schedule.    In such an event, they were not able to allow any 
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facilities to the Hajis for three to four days. The pity is that, in spite of our 

warning that there was going to be chaos, if the same leasing system was 

approved. The Minister of Civil Aviation had assured us that he would look 

into the matter and would also discuss it with the MPs. He had agreed that 

there was a loophole in the leasing system. Air India is in collusion with 

Midas Company, from whom they have taken the aircraft on lease. They 

were giving $450 per pilgrim, which is apparently a high amount. Only two 

or three people were short-listed from out of the tender. All this had been 

said in the House, but nothing has been done. I have been asking for 

constituting a House Committee to go into the subsidy of Rs.l25 crores being 

given to Air India to meet its losses. It is not because of the Haj pilgrims. 

They charge from the Government of India per Haji Rs.29,000 to Rs.30,000 

as air-fare, whereas, the Haji is told that the actual fare is only Rs.22,000. Air 

India takes Rs.8,000 to Rs.9,000 as handling charges. Taking all these things 

into account, there is a need to probe in detail as to how the aircraft were 

taken by Air India on lease. I would request the Civil Aviation Ministry, 

through you,Sir, to probe into this matter. I also request the Chainnan to refer 

this matter to the Parliamentary Standing Committee on Civil Aviation for a 

detailed probe on this issue. Thank you. 
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MR. CHAIRMAN: Mr. Nirupam..(Iiuerruplions...  Mr. Nirupam 
..(Interruptions)... Mr. Nirupam..(Interruptions)... Mr. Nirupam... That is a 
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different issue. The issue pertains to Improper arrangement to bring back Haj 
is. ..(Interruptions)... No, no, no, no. 

	
 ���� ��A��:*  

MR. CHAIRMAN: You raise it as a separate issue. What you are 
saying is outside of this question. 

	
 ���� ��A��:*  

MR. CHAIRMAN: Nothing will go on record because what you are 
saying is out of focus of this subject. 

 
	
 ���#��
 �. ����� (<�����): 3���3 �� 	�X�# 	- ...(!
%7��)... 

	
 ���� ��A��:* 

MR. CHAIRMAN: Nothing will go on record. No, please. This is 

out of focus of this subject. You give a separate notice. No. ..(Interruptions)... 

No. ..(Interruptions)... No. 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Chairman, 
Sir, the issue raised by Mr. Rama Shanker Kaushik regarding improper 
arrangements to bring back Haj piligrims is a very important issue since it is 

agitating the minds of the whole country as well as Members of this august 
House. Whatever shortcomings we have found during our previous 
experiences should be taken as a lesson. They should not be repeated. If it is 
necessary, the Civil Aviation Ministry should depute some high official to the 

concerned area and find out what the ground reality is and what was the cause 
for improper arrangements. Hereafter the Haj piligrims should not feel that 
inadequate and improper arragngements have been made by the Government 

of India. Being a secular country, we the people, whether we are Hindus, 
Muslims, Christians, Jains or any other, we are bom Indians, we will live as 
Indians and we are going to die as Indians. That is why even the NDA's 
manifesto has clearly given  the assurance    to the minorities that the 

rights of the minorities  will be protected  at any cost. The DMK, which   I 

have the honour of belonging to, in its own election manifesto, has given the 

same assurance to the people belonging to the minority communities that the 

rights of the minorities shall be protected.  In that sense, if any section feels 

*Not recorded. 
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that improper arrangements have been made, I think, we should not take it as 
'one of the issues' but should take it as important and see that it is not again 
repeated in this country. With these words, I thank you, Mr. Chairman. 
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† Transliteration of the speech in Persian script available in Hindi version of 
the Debates. 
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI JASWANT 
SINGH): Sir, the Government takes seriously its responsibility both at the 
stage of making arrangements and certainly at the stage of implementation. I 
take very seriously what the hon. Members have said by way of observations, 
comments and also criticisms. There are three parts of it, really. One is the 
selection, who are chosen to go as Hajis and who are chosen to go to help the 
Hajis, etc. All State Governments are consulted. Members of Parliament too 
send their recommendations. To the maximum possible extent, hon. Members' 
recommendations are also accommodated. As hon. Members are aware, we 
have made efforts to increase the number of Hajis by almost 25 per cent. 
Nevertheless, the difficulties remained and the difficulties are raised from the 
host country. We have to work with the host country. The host country, at that 
particular period of time, receives hajis from all over the world. There are 
limitations in this regard. 

So far as the selection is concerned, I don't claim anything, but we 

do consult the State Governments and work on their recommendations, as 

also on the hon. Members'. It is my experience that it is not a perfect system. 

I accept that. It is not a perfect system. Can it be improved? Yes, it can be 

improved. Can it be made perfect? No, it cannot be made perfect. That is the 

reality because there is a very personal element; so many persons want to go, 

but we have a limited number available. 

The second aspect is this.   Once you have reached there, what are 
the arrangements? The hon. Member, Shri Kaushik, has pointed out that the 
arrangements are not satisfactory.    I can assure him that if any 
specificinstance is brought to our notice, we will look into it.   The 
fundamental Jimitation remains that we are in the hands, at that stage, of a 
host 
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Government who allocates us the block space as to where the hajis from 
country, A or B or C, will stay. If incovenience has been caused to any 
particular haji or yatri, we can look into it. ...(Interruptions)... 

SHRI VAYALAR RAVI:   Sir, what about the third aspect? 

SHRI JASWANT SINGH: I am coming to the third aspect which 

relates to the return of the hajis. ...(Interruptions)... 

SHRI ABDUL GAIYUR QURESHI (Madhya Pradesh): Mr. 

Chairman, Sir, I do not want to intervene. I had been to haj this year. With 

your kind permission, and with the permission of the hon. House, I want to 

tell you that the hon. Foreign Minister has not been properly informed by the 

Authorities about the arrangements for residence there in Mecca and Madina. 

Actually, it is the Haj Committee which selects the houses, and those houses 

are allotted to the hajis. It is not the Government which allots the houses. It is 

actually the price which is the main deciding factor. The prices are 

competitive. And they want to buy the cheapest possible houses. That is why 

they are located at a distance of two or three miles from Haram Sharief; 

everywhere, in Mecca and Madina. So, that is the problem. I had gone there, 

but I had gone there only on a private tour. I did not go there through the Haj 

Committee. I, of course, went to the Indian Mission and found all that. 

As far as the hospitals are concerned, I would say, "Please 
compliment the doctors." The doctors were very, very efficient. A lot of 

people were suffering with throat problem, cold and cough, and they were 
freated in a very efficient way by the doctors there. We should not, I think, 
blame them because I had seen them treating the people. 

As far as residence is concerned, I think, it is the worst residence 

which is available to the hajis who go through the Haj Committee. As far as 

the khuddamaan-e-hajjaj, the persons who are to assist the hajis, are 

concerned, about that, I think, the hon. Foreign Minister, Mr. Jaswant Singh, 

has also not been properly informed because it is the State Government which 

selects the khuddamaan-e-hajjaj. For example in my State, Madhya Pradesh, 

there are seven people. They are selected by the State Government, but the 

final approval is given by the Central Committee. The Central Committee 

itself chooses the persons for assisting the hajis, and I tell you, very honestly, 

as far I am concemed,-I have seen it- they do not care for the 
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hajis at all; they are busy doing their own pilgrimage. Actually, they do not 
assist the hajis at all. So, you have to keep a vigil and put a check on them 
because it is actually supervised by the Government. You said, "It is not our 
job. We do not appoint the Haj Committee." Let there be an autonomous 

body. Let there be a body from Parliament or any other agency to deal with 
this problem. But when it is a Government-sponsored programme, when you 
take the responsibility, then you have to ensure that there is no problem for 

the hajis there. 

As far as the airport is concerned, I tell you that the lounge is 

littered with hajis. It is not lull with hajis, but it is littered with hajis, and 

there is no proper arrangement there. Sir, all this I am submitting because I 

know the hon. Minister; he is a very serious person; he would not make a 

wrong statement, but he has been given wrong information. He has been fed 

with wrong information; that is why he is stating that in the House. I do not 

understand this. , 

SHRI JASWANT SINGH: Thank you very much. 

SHRI ABDUL GAIYUR QURESHI: Sir, I never stand up without 
any proper information at my command. But, actually, I am an eye witness to 

it. I recently went to Haj.   I was myself a Haji this year. 

SHRI JASWANT SINGH: I am very grateful to the hon. Member 

because he is only mentioning what I have been saying. There are two 

aspects of it. I am always ready to learn more than what I know. Perhaps, you 

are right that I have not been well-informed on the subject. But that does not 

come in between. He only underlines what I am saying. But so far as the 

choice of the Khuddamaan - e- hajjaj is concerned, it is the concerned State 

Government that chooses them. We have no say in the matter. Of course, the 

Steering Committee of the Haj arrangements chooses them. Yes; we will take 

greater care next time. Regarding the choice of the location where the Hajis 

are put up, when I said, the Government of the host country decides, I only 

meant that it is subject to what price we can pay. We do not have the same 

monetary munificence, as some other nations have. Therefore, we have to 

choose sites which are at some distance. 

I was on the question of the return of the Hajis. This is an area 

where I, myself, am not satisfied.   The Government is fiilly seized of the 
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matter. So far as the whole arrangement of chartered planes etc. is concerned, 
the Government has already appointed a Group of Ministers to go into it and 
review the whole thing. In retaliation to the return of this particular Haj 
Group, there are some aspects which are not to the satisfaction of even the 

Ministry of External Affairs. We are in touch with the Ministry of Civil 
Aviation.  We have told them to find out how that was permitted to happen. 

Ordinarily, the capacity of the Jeddah Airport is to handle 50 flights 

per day, and there were as many as 250 flights that were required to be 
handled. It is not possible for that airport to deal with that kind of a rush. 

Secondly, one of the aircraft that had been chartered was delayed by 

48 hours,or, more, on account, I am told, of developing a defect. We are 

enquiring as to why that aircraft was chartered, in the first instance. 

Thirdly, and most unfortunately, at that very time, Air India had to 
curtail its flights. We are in touch with the Ministry of Civil Aviation as to 

why the curtailment took place at that time; why this could not be delayed so 
that the return of the Haj is could have been facilitated. I accept the 
observation that has been made by hon. Members regarding the arrangements 

made for the return of the Haj is. The arrangments were not even to the 
satisfaction of my Ministry. We are looking into as to what went wrong and 
we can assure you that we will do the best possible we can, with regard to such 
matters. 

Consequences due to crash in Sensex 

DR. BIPLAB DASGUPTA (West Bengal): Sir, over the last few 

days, we have been discussing many important issues like price rise, the 

brutal attack on the students of Jamia Milia, and the match-fixing issue. But 

during this period, something else was happening, across the seven seas, in 

the West. A storm was brewing. And the eye of the storm was the share 

market in New York. Now, we have not yet experienced the fiiU blast of it. 

It is, probably, yet to come. I hope it does not come. Already, you can see the 

evidence of its impact in different cities; in the different capitals of Asia, and 

within India also. I feel this is something which has to be taken into account 

both by the Government and also by the Parliament, at large. 
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